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‘(d) ‘what steps he Is going to take
hmﬁmamhﬁm?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K, AQVANI): (a) and (b) No, Sir.

{c¢) and (d) Does not arise.

Biack market sale of gtesl quota by
bogug small unity

10198. CH. HARI RAM MAKKASAR
GODARA: Wil] the Minister of STEEL
AND MINES be pleased to state:

(a) whether he is aware of the fact
that there are many bogus firms which
on the pretext of being small units
get their quota sanctioned and then
sell the zsame in black-market, harm-
ing the cause of the small-scale in-
dustries;

(b) if go, how many such firms
have been detected during the last
two years and the action taken against
them; and

(c) what steps have been taken to
see that quotag of small scale units 1s
given to them and verifications made
that it has been used by them only?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(8HRI XARIA MUNDA): (a) There
is at present no statutory contro] on
the pricing and distribution of any
category of iron and stee] and hence
the question of sanctioning any quota
or selling them in the “black market”
does not arise. However, some con-
suming units are reported to have
mightilised the supplies of steel made
to them.

{b) Operation of clause 7 of the
Iron £z Steel (Cowtrol) Order, 1988
which requires the use of iron ahd
steel to conform to conditions govern-
Ing its scquisition has been revived
with effect from 10-4-1978 and since
then the various Regional Iron and
Steel -Controllers have carried out
1707 inspections which have resulted
in suspession in 253 .cazay and debar-
mhwmmmmum

(c) Bmall scale units are expected
to procure their requirementy from the
Small Scale Industries Corporation of
the State concerned to whom the sup-
plies have been considerably stepped
up. Apart from the /Bur-
prise checks carried out by the Regio-
nal Iron and Steel Controllery inde-
pendently, the State Governments and
the Managing Directarg of the various
Small Scale Industries Corporations
have been requested to ensure proper
utilisation of the materialy by the
small scale upits and report the cases
of misutilisation, coming to their
notice, to the concerned Regional Iron
and Steel Controller for puritive action
under the Iron and Steel (Control)
Order, 1956/Essential Commodities
Act, 1955,

Conditiong of agrecment between
India and Iran regarding Kudermukh

10200. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
STEEL AND MINES be pleased to
gtate:

(a) whether there had been any
agreement with the Iranian Govern-
ment to purchase gteel from the
Kudremukh steel factory;

(b) if so, (1) whether there was
any clause in the agreement that the
Iranian Government would suspend
the disbursement of ecredit (ii) if so,
what are the conditions laid down for
suspension of credit disbursement;
and

(c) whether there is any apprehen-
sion of stoppage of the credit due to
change of Government in Iram?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
No, Sir. The Kudremukh Iron Ore
Project is intended to produce iron ore
concentrate angd not steel.

(b) Thete is a clause in the Finan-
clal Agreement in terms of which the
Government of Iran may suspend dis-
bursement of oredit if the project is
{nterrupted or suspended or delayed
(exceépt on accoupnt of “force maje-





